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- 	- 	ORIGINAL APPLICATION NO.415 of 1989 

ORDER OF THE BENCH DELIVERED BY HON'BLE SHRI D.SURYA RAO, MEMBER (j) 

The applicant herein is working as Superintendent of 

Central Excise, Mahabubnagar District. He has filed this 

application questioning the order dated 19.4.1989 as modified 

by the order dated 15.5.1989 transferring him from Mahaboobnagar. 

It is his case that he was transferred to Mahabubnagar by 

Establishment order dated 27.1.1988 at his request and he was 

not allowed TTA and joining time.. Normally, an employee should 

be allowed to continue at the place of transfet for a period of 

three: years. In the instant caSe, apart from the fact that 

the applicant has completed one year and two, months at Mahabub-

nagar it is stated that he is due to retire on 30.6.1990. The 

Government of India instructions are that persons due to retire 

should not normally be transferred within two years from the 

date of retirement. The applicant has submitted a representation 

dated 25.4.1989 seeking retention at Mahabubnagar. This was 

followed by a letter dated 10.5.1989 addressed by Shri Harish 

Rawat, Member of Parliament to the Minister cbncerned referring 

to the applicant's representation dated 25.4.1989 seekjn 

nce1lation of the transfer. It is contended that even till 

to date, the, representation has not been disposed of. The 

applicant apprehends that the transfer orders will be given 

effect to immediately before disposing of his representation. 
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2. 	We have heard the learned counsel for the applicant 

and. Shri Parameswára Rao who takes notice on behalf of the 

respondents. From the facts as set out above, it is clear 

that the applicant has made a representation on 25.4.1989 

seeking cancellation of the transfer order from Mahabubnagar. 

Till to-date the representation has not been disposed of by 

the respondents. Normally under the 2ntn± Administrative 

Tribunals Act (Seâtion 20), six monthâ time is given for 'the 

Department to dispose of any representation or appeal made by 

an employee if aggrieved by any ord.er. Therefore, primafacie, 

the application appears to be premature as the representation 

of the applicant is yet to be disposed of. Hence, the 

application can be disposed of as premature with a direction 

that the respondents to dispose of his representation dated 

25.4.1989 expeditiously. Lhil  the disposal of his represen- 

tation, the applicant shall not be disturbed from his present 

post of Superintendent of Central Excise, Mahabubnagar. 

With these directions the application is disposed of as premature. 

There will be no order. as to costs. 

Dictated in..the open. court. 

(D.K1RART.) 
Member(Admn.) 

(D.suRm RAO) 
Member.(Judl.) 
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Dated: 30th May, 1989. 


